MATICNAL COMPANY LAV TRIBUNAL
GLAWVAHATI BENCH: GUWAHATI

CP No.14 of 2017
Under Section: 2417242 of the Companies Act. 2013

L g miadier of
rukesh Goel & Others o PEtiioners

-METELS-

Goed Marketing & Distribution Co. Lid - REspondents

Order defiversd on 13-09-2017

Coram:
FRESENT

HONBLE MR, JUSTICE P.K. SAIKIA, MEMBER (JUDICIAL)

For the Fetitioners MIr. Armit Gasl, Advocate

For the Eespondents No.lfa 5 1 M. Rakesh Duhy, Advacanse
bic, & B. Eayastha, Advocate

For the Respandent Mo & ¢ Mr, D. Gogol, Advocate
ORDER

Mr A Goel, learned counsel appeanng lar the petitioners submits that he i engaged in the present {
procesding very recently ks owell as that he has appeared belfore this Beneh today first time and assuch, he needs
dome accammadation from the Banch to enable him to file rejoinder to the raply of the fécpandents.

This Bench vide order dated 28-08-2017 held that time was given to the petitionars 1o file rejainder
within a time frame specified thereln bui the petitioners did not e the rejoinder In time nor made any prayar
seeking extension of time for which this Bench was of the opinion that the petitioners were not interasted in
filing rejoinder o the reply of the respondents,

However, the learmed coundsl appearing to doy subrmits that due o some very valid reasons, the
petitioners could not file the rejoinder in time and i they are not given an opportunity to file rejoinder, the
petitioners would not be able either to prosecute thelr claims or to defend the allegatiens brought against them
property, He, therefore, urged the Bench ta give one more opportunity to the petitioners to fle rejoinder in the

interest of juitice



in this connection, the learned counsel Mr. Dubey and M3, Kayastha appearing for the respondents
No.1 to 5, a5 well as Mr, Gogoi, appearing for the respondent No.6 have stated that they have no abijectien if
thee petitioners ane ghven an oppartunity o file rejoinder,

accordingly, on hearing both the parties, the petitioners are given liberty to file appropriate application
at the eariiest possible cpportunity seeking permission to file rejoinder to the reply filed by the respondents.

Hawever, it is made clear here that the pendency of the proceedings would not be a bar in settfing the
disputes herein armicalily

in view of above, the matter is ardered 1o be listed for further necessary hearing on {4-10-2017.
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